Title: Announcement regarding the Joint Sitting of Lok Sabha and Rajya Sabha on 26 March, 2002 for discussion
and voting on Prevention of Terrorism Bill, 2002 as summoned by the Hon'ble President.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF COMMUNICATIONS AND MINISTER OF
INFORMATION TECHNOLOGY SHRI PRAMOD MAHAJAN): Sir, | have to inform the hon. Members that the hon.
President has already sent a message of a Joint Sitting, but the date was not mentioned in the normal pro forma.

The date is not mentioned. The Government intends to have the Joint Sitting on the 26! of March at 11 a.m. This is
for the information of the hon. Members.

SHRI VAIKO (SIVAKASI): | wish you all success!
SHRI PRAMOD MAHAJAN: Thank you. ...(Interruptions)

SHRI SATYAVRAT CHATURVEDI (KHAJURAHO): Is there no need to issue separate summons for this?
...(Interruptions)

SHRI PRAMOD MAHAJAN: There will be no summons. The Parliament is already in Session. It is a Joint meeting or
Joint Session. So, there will be no summons. It will be published in the bulletin of both the Houses. There is no
need for summons. ...(Interruptions)
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SHRI VAIKO : Do you mean separate summons will be issued?

SHRI PRAMOD MAHAJAN: No, no summons will be issued. The House is already in Session. It is only a joint
meeting of both the Houses of Parliament. No separate summon was ever issued on the earlier two occasions.

SHRI VAIKO : In the year 1987, | also attended the joint meeting. No summons were issued then....(Interruptions)

SHRI PRAMOD MAHAJAN: | regret, Sir. The Lok Sabha Secretariat has informed me that they will issue the
summons. | am sorry about it.
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MR. DEPUTY-SPEAKER: Now, the Minister has corrected himself.



...(Interruptions)

SHRIAC. JOS (TRICHUR): Sir,  am on a point of information. The Lok Sabha Session will be over today. The
adjournment of the House is not sine die. It is a simple adjournment. So, how do we meet again? We cannot meet

just on publication of Bulletin. Summons will have to be there.
SHRI PRAMOD MAHAJAN: | have already said that. | have corrected myself.
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MR. DEPUTY-SPEAKER: The Minister has communicated the Government's intention. What is wrong in that?
There is nothing wrong in that.



